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%3 da> 3T asisy SYMBOLIC POSSESSION NOTICE
| ¢ Bank of Baroda {for immovable properties under Rule 8(1)]
Whereas, The undarsigned baing the Authorized Officer of Bank of Baroda under the Securitzation and Reconsirection of Financial Assats|
& Enforcemant of Security Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under Section 13(12) read with Rule-3 of|
the Security Interest (Enforcament) Rules, 2002, issued demand nofice on the date mentioned against account and stated hereunder|
calling upon the borrower/guaranior to repay the amount mentionad in the notice being fogather with further interest at contractual rate on

the aforesaid amount and incidental expenses, costs, charges etc. fill date of payment within sixty days from the date of receipt of said|
notice. The borower'Guarantor having failed to repay the amount notice &5 hereby given o the borower!guaranior and the public in|
|

HAogos dap 3T si=an
I Central Bank of India

1911 | ¥gw o “siFER” "CENTRAL® TO YOU SINCE 1811

BRANCH OFFICE: ARTHALA, GHAZIABAD, U.P.

WITHDRAWAL / CANCELLATION OF POSSESSION NOTICE
DATED 14.10.2024 UNDER 13(4) OF THE SARFAESI ACT, 2002

Pleasea refer to the advertisement of "Possession Notice" of M/S MAHI

IR ﬁm@ucn BANK

[ W4A et & e | Ll e e
mare Wk fryern mr Honours Tour Trust
HEAD OFFICE : 10, B. T.M. Sarani, Kolkata — 700 001

REVISED NOTICE OF SPECIFIED/CUT-OFF DATE
[In respect of Election of One Shareholder Director]

Bank has published notice of specified/cut off date on 28.11.2024 in this newspaper wherein the

following dates were notified - general that the undersigned has faken the Symbolic Possession of the properly described herein below in exercise of powers confermed

an himmher under section 13(d) of the sad act read with the Rule 8 of the said Act on the date mentioned hereunder. The bomower's

: ls)szl‘f’ii;:fj: ;Ztyfze;fﬁuﬁ?;nff' :igji?ﬁ;:;iiﬁbﬂiw £ the shascholder] atlention is invited to pravisions of sub-section (8) of section 13 of the Act,in respect of ime avallable, o redesm the secured assats. The DAIRY THROUGH .Fﬂﬂl’fﬂl ETOR MRS. REENA W/O MR. MUKESH
‘o participate in the clection of ONE Director - Friday, 06.12.2024 borrower/Guarantor in particular and the public in general are hereby cautioned not to deal with the properties. Any dealing with the! | KUMAR GOEL published in this newspaper on 17.10.2024. The account
) o o ; properiies will be subject to the charge of Bank of Baroda for the amount mentioned below and further interest thereon. Detads of the! | tumed into NPA on 291212022 after that bank has issued D N
® Last Date for receipt / submission of Nomination - Friday, 20.12.2024 (upto 05.00 pm) mortgaged Properties of which the possession had been taken is as follows, IS lumed Into on , after thal ban 5 155U E1mian
Eue todgertlainExigel}cyéthehczmlpetirg authority hasddecided to postpone the date of EGM. [ R T Details of the P o of DL of Amt. Due Nofice dated 19/07/2024 u/s 13(2) and Possession Molice dated
ccordingly, the revised schedule of dates are as under: etals o & Frope an cee ] ! : =
® Revised Date of Extra-ordinary General Meeting: Wednesday, 22.01.2025 ot e e P rt!" S Hmp‘;" 1‘11&2024 under 13(4] of ne SﬂHFAESJ Aﬁ' EDDE WE HEg WImdrawmg
® Revised Specified/cut-off date for the purpose of ascertaining the eligibility of the Efﬂ:nﬁ'h: I-B-H-1 Agl'a Possession Notice dated 14.10.2024 under 13':4] of the SARFAESI "!"'Et
shareholders to participate in the election of ONE Director - Friday, 20.12.2024 Borrower- Mrs. [All pieca and DE[EEJ- of House Mo, 6 Under Khasta Mo, 1943 ssluated at Knshna Paradise | = = ﬂlﬂlaﬁﬂlﬂ 2002 due to some technical reason. 5d/- (Authorized 0fficer)
® Revised Last Date for receipt / submission of Nomination - Tuesday, 07.01.2025 Anuradha Singh | Exension Near Krishna Enclave, Mauga Naraich, Tehsil Etmadpur, District- Agra, Area: 93.63 S | S| .ot & other Central Bank of India
(upto 05.00pm) Wia Mr. Mukesh | Sq Mir, in the name of Mrs, Anuradha Singh Wio Mukesh Chahar, Boundeds as: East | & | = BADENSEs
The above dates are being fixed in terms of UCO Bank (Shares & Meetings) Regulations | Chahar Others Land Weast Road 9 Mir wide, Morth: House Mo, 5. South: House Mo, 7 = =
2003 as amended and other applicable rules/law/guidelines. The Notice for the Meeting [I ¢ 05.12 202# I I AI LIﬂ"EﬂE'i.’EE d nmﬂﬂr. @ ﬁﬁ- ﬁ m ﬁa‘r
along with relevant forms for the election will be issued in due course and also will be ate ; CE n t (= | ’ B an k e f " n d' ia

hosted on the investor section of Bank's Website.

Date: 05.12.2024 For UCO Bank UNION BANK OF INDIA I'"W(; PUNJABE COMMUNICATIONS LIMITED 1911 # smaE B “EFEm” "CENTRAL™ TO YOU SINCE 1911
Place: Kolkata (Ashwani Kumar) Managing Director & CEO | | Aot dis [_.fj']' Union Bank Bg:'acnhc-rllaﬁécs:zlﬁ‘g;l;tl\élﬁ::;thség.(I:)c;gtetge oM Regd Offica | B-91, Phase-8, ndustrial Area, Mohali {Pb.} 6-11/12, GROUND FLOOR, SHAKUNTALA APARTMENT, 59, NEHRU PLACE, NEW DELHI-110018
5 8 [y S Ty , : y ) T : I = . |
Meerut Uttar Pradesh Sealed Bids are invited for Outdoor & Indoor Work including supply of F“BL'E '
E-Mail id-ubin0550558@unionbankofindia.bank some brought out items associated equipment/accessories, It is hereby informed to the general public that the following 19
PUBLIC ANNOUNCEMENT SCHEDULE 6 [Rule-8 (1)] Eﬁtfllﬂtlf:;; and WFSTEESED"IFHIE f:i F'[Ehmaw drop 1233'1 Fﬂl'-“- S'E”l" Lockers at Central Bank of India, Nehru Place Branch
POSSESSION NOTICE (For Inmovable Property) altery chargers, ballery sels & olher associa aquipmeant In _
(Regulation 14 of the Insolvency and Bankruptcy Board of India | |0 056, "Proposed Telecommunication arrangement in connection with located at G-11/12, Gm",md Floor, Shakuntzfia hl?’amem‘ 59,
(Voluntary Liquidation Process) Regulations, 2017) The undersigned being the authorized officer of Union Bank of India, R.G.College PROVISION OF 25KV Traction between TVR-TTP-KKDI & TTP-AGX Hehru 1F'|-EICE, New Delhi-1 1UD1 9 has been inactive for a long
FOR THE ATTENTION OF THE STAKEHOLDERS OF Meerut branch under the Securitization and Reconstruction of Financial Assets Section In Tiruchchirappalli Division”. Detailed Scope of Work, time. List of these lockers are given below:-
WISH KART MARKETING CONSULTANCY PRIVATE LIMITED and Enforcement Security Interest Act, 2002 (54 of 2002) and in exercise Eligibility criteria and other items and condition are available at our
uorp e ¥ 505506680000009 dated 05.08.2824 calling upon borrowers, Mr. Mukesh Kumar 5122024 at 3:00 PM. Contact (0172-2237133.  {Head Projects) 1. AT
| Limited Verma S/o Mr. Dharampal (Borrower) & Mrs. Babita Verma W/o Mr. Mukesh L E-mail: Projects@puncom.com Contact: 0172-2237133
IE_ | Dd[E I:H Inﬂurpurahun I:Ir Izc.rpurat-E-Z-E DEt:DtIE-'r. 2{”5 Kumar Verma & Mr. Abhishek Verma S/o Mr. Mukesh Kumar Verma (CO- ﬁ 2. 59
Pergon | Borrower/s) & Mrs. Rajeshwati W/o Mr. Dinesh (Guarantor) to repay the amount
T = - 1 - - mentioned in the notice being Rs. 12,39,189.62/-(Rupees Twelve Lac Thirty Nine UNlON BANK OF INDIA 3. TO0
3. | Authority Undar Which Corporate| Ragistrarof Companies- Dethi Thousand One Hundred Eighty Nine & Paise Sixty Two Only) along with interest gfvera dw ,ij} HEAEPTT®  Branch-R.G.College, Meerut. R.G.College
Person Is Incorporated) Registered @ contractual rate of interest from 01.07.2024 within 60 days from the date of L e Branch Western Kutchery Road, Distt. 4. 72
f - i receipt of the said notice. Meerut Uttar Pradesh
4. | Corporate [dantity Number Of U74140HR2015PTCOB0429 The borrower/guarantor having failed to repay the amount, notice is hereby given E-Mail id-ubin0550558@unionbankofindia.bank -3 109
Corporate Person to the borrower/guarantor and the public in general that the undersigned has SCHEDULE 6 [Rule-8 (1)]
1 - m— i - taken symbolic/physical possession of the property described herein below in 6. 131
5. | Address Of The Registered Office Unit No. -926, Third Floor, Tower A2, Spaze |- § | exercise of powers conferred on him/her u/s. 13(4) of the said Act read with rule POSSESSION NOTICE (For Inmovable Property)
And Principal Office (if Any) Of Tech Park Sector-49, Sehna Road, Gurgaon, | | 8 of the said rules on 04th day of Dec, 2024. Whereas, T. 144
Corporate Person Haryana, India, 122018 The borrower/guarantor in particular and the public in general is hereby cautioned The undersigned being the authorized officer of Union Bank of India, R.G. College
L R T = not to deal with the property and any dealings with the property will be subject to Meerut branch under the The Securitization and Reconstruction of Financial 8. 210
6. | Liquidation Commencement Date Of| December 04, 2024 the charge of the Union Bank of India for an amount Rs. 12,39,189.62/-(Rupees Assets and Enforcement Security Interest Act, 2002 (54 of 2002) and in exercise 3 214
| Carporate Person Twelve Lac Thirty Nine Thousand One Hundred Eighty Nine & Paise Six Two of powers conferred under Section 13(12) read with rule 3 of the Security Interest 3
[ St e ; | Only) and interest thereon. (Enforcement) Rules, 2002 issued a demand notice Ref:RG:Sarfaesia: dated
7. | Mame, Address, Email Address, Deepak Kumar Goyal . j .
Teloohona  Number And ThE:H"-:J'FFlH' no 101 n;hl'il:lher ariment 8a4/f | | The borrower’s attention is invited to provisions of sub-section (8) of section 13 of 05.08.2014 calling upon borrower M/s Shri Ram Enterprises Prop. Ms. Neha 10. 219
PO gt i -'!'3?_ ) "2+ 1 | the Act, in respect of time available, to redeem the secured assets. Verma (Borrower) & Mr. Mukesh Kumar Verma S/o Mr. Dharampal (Guarantor) to 11 249
Registration Mumber Of The Ward no 6, Mehrali, New Delhi— 110030 T E e T e AT s A S T R (e e S e e repay the amount mentioned in the notice being its 25,60,115.38 (Rupees Twenty :
Liguidatar :[:‘milﬂll&: cd.deapak mba@gmall.com Commercial cum Residential Property at plot no. 25 middle number Khasra 95, FI'\t/I'? .L?C S|>t<ty Thoutsantd ?netH“qufd Fltftfeen ﬁggfzgzh‘llﬁy_ﬁ[ghéggly) ailong 12. 286
tContact Nember: 2990045308 96 Gram Dantal Road Meerut measuring Area 150 SQ GAJ, in the name of M Interes @'con ractual rate ot interest from 13.07. within ays from
iBBI Ragn. No.: Mr. Mukesh Kumar Verma S/o Dharampal. Ephe d;\te of re;;elpt oftthehsalq noftl.clze(.jt h ¢ notice is hereby ai 13. 314
i o Py i ama ; o e N , e e borrower/guarantor having failed to repay the amount, notice is hereby given
|1BBUIPA-001/1P Pﬂn’dﬁu.?lﬂlﬁ 2025114143 Boundaries: East: 270" Adjoining plot of other’s North: 50°0" Adjoining plot of to the borrower/guarantor and the public in general that the undersigned has 14, 339
-.ﬂ.t]ﬂifssTG-I_GU![EEWI'IHEHI:E'. _ other’s o . o _ taken symbolic/physical possession of the property described herein below in
|Gl 707 Vikrant Towes, Towes No. 4, Rajandra | | West: 27°0” Adjoining 20” wide rasta South: 50°0” Adjoining plot of Jaiveer exercise of powers conferred on him/her u/s. 13(4) of the said Act read with rule 8 15. 375
Place, Mew Delhi-110008 As per valuation details are Commercial cum residential property at MPL No. 347, of the said rules on 04th day of Dec. 2024.
| Emaitid: ligwishkart@gmall-com Meera Jewelers wali gali, Gali No. 2. Om Nagar, kankarkhera North Sardhana The borrower/guarantor in particular and the public in general is hereby cautioned 16. 403
- — —| - Road, Meerut Measuring area 125.41 SQ MTR in the name of Mukesh Kumar not to deal with the property and any dealings with the property will be subject to
8, | LastDate For Submission Of Claims | January 03, 2025 Verma S/o Dharampal. the charge of the Union Bank of India for an amount Rs. 25,60,115.38/- (Rupees 17. 433
i ) i ; . ; i i Boundaries: East: Adjoining house of Urmila and plot of others North: House Twenty Five Lac Sixty Thousand One Hundred Fifteen & Paise Thirty Eight Only)
Watice is herehy given 1ha_t the Wish Karl Marketing Consultancy Private Limited has of Yashpal West: 27°0” Adjoining 20’ wide rasta South: House of Jaiveer Singh and interest thereon. 18. 458
commenced volurtiary liquidation on December 04, 2024 ; . : ; The borrower’s attention is invited to provisions of sub-section (8) of section 13 of
Tha 51akehnh:!er5 of Wish |"{_Eli". Marketing Consultancy Private Limited :E!TE_ hE_fﬂh!!' called | | Date : 04.12.2024 Place: Meerut Authorized Officer, Union Bank of India the Act, in respect of time available, to redeem the secured assets. 19. ADG
upon o submit a proof of their claims, on or before January 03, 2025, o the liquidator at the Description of Immovable Property:- (As per sale deed) Commercial cum | | The branch will broke open the above said lockers on or after
address mentioned agamst item 7 PUBLIC ANNOUNCEMENT - Residential Property at plot no. 25 middle number khasra 95, 96 Gram Dantal 06.03.2025 (3 Months of date of publi onl and auction th
The financial creditors shall submit their proot of claims by electronic means only. Al other {Regulation 14 of the Insolvency and Bankruptcy Board of India Road Meerut measuring Area 150 SQ GAJ, in the name of Mr. Mukesh Kumar i : S0 _a publication) an .El an ine
stakeholders may submit the proof of claims in person, by post or by elecironic means, (Voluntary Liguidation Process) Regulations, 2017) Verma S/f’ Dharampal. available item (if any) in it and the amount received will be
Submission of false or mis|eading proofs of claim shall attract penalties. FOR THE ATTENTION OF THE STAKEHOLDERS OF Boundaries: , e , appropriated towards the outstanding balance of the bank. |f
UEHIHH Kumar EWHI VIOLET MARKETING AND CONSULTING PRIVATE LIMITED East: 27°0” Adjoining plot of other’s North: 50'0” Adjoining plot of other’s S f h
R Liquidator West: 27°0” Adjoining 20’ wide rasta  South: 50°0” Adjoining plot of Jaiveer anyone has any claim in respect of these lockers and has any
Place: New Delhi ' IBBI/IPA-001,/1P- PO2490/2022-2023/14143 | |1 | Mame Of Corporate Person |Violel Marketing and Consulfing Privale As per valuation details are Commercial cum residential property at MPL No. 347, | | objection, then by before 06.03.2025, all the documents related
., Limited Meera Jewelers wali gali, Gali No. 2, Om Nagar, Kankarkhera North Sardhana tﬂth lock I:] |DE| 'E.'d 'ﬂ"ltl'l b |"I|" | LB th |:] |"I:
i - ' o DT Road, Meerut Measuring area 125.41 SQ MTR in the name of Mukesh Kumar £ I0CKRErcan oe ged wi & orancn/ claim in the branci.
2. E::EDT ncorpovalion OF Corporle 06 January, 2014 Verma S/o Dharampal. After this and without documents no claim in this regard will be
: Boundaries: S " L
3. | Authoaty Under Which Corporate Regstrar of Companies- Delhi East: Adjoining house of Urmila and plot of others North: House of Yashpal admissible and the bank will not have any respon Elhmw'

PLACE: NEW DELHI
DATE: 05/11/2024

[Sd/- Branch Head), Central Bank of India,
Nehru Place Branch, New Dethi

E-AUCTION

SALE NOTICE
nder SARFAESI Act 2002

West: 27°0” Adjoining 20’ wide rasta
Date : 04.12.2024

o 31w siean
@ ml Bank of India

1911 § ¥9F W0 ‘A" "CENTRAL" TO YOU SINCE 1811

Person |z Incorparated’ Registered South: House of Jaiveer Singh

-s“ij‘nrnnrate m&ms'[}' Number Of U74900HR2014PTCO8D428
Corparale Person

b | Address Of The Registered Office|Unit-341, Third Fioor, Tower A2, Spaze -Tech
And Principal Otfice (f Any) OfPark Sector-49,5ohna Road, Gurgaon,
| Corposate Person ;Har',.-ana, [media, 122018

6. | Liguidation Commeancement Date Of Decamber 04, 2024
| Gorporate Person _ ) -

7. Mame, Address, Emal Address | Deepak Kumar Goyal

Telephone Mumber And The/R/o: Flat no 101, Shridher Apartment 28475,
Repistration Number Of The|Wardno6, Mehraull, New Delhi- 110030

Place: Meerut Authorized Officer, Union Bank of India

Regional Office Delhi (North)
1398, First Floor, Chandni Chowk,
Delhi-110006.

APPENDIX- IV-A [SEE PROVISO TO RULE 9(1)] SALE NOTICE FOR SALE OF INMOVABLE PROPERTIES

Liguidator | Emailid; ca.deepak mbagmail com E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of
 Contact Number: 9990045308 Security Interest Act, 2002 read with proviso to Rule 9( 1) of the Security Interest (Enforcement) Rules, 2002.
S PG O - _ : Motice is hereby given fo the public in general and in particular to the borrower(s) and guarantor(s) that the below described immaovable properfies
s it o e morlgaged / charged to the secured creditor, the Physical / Symbolic Possession of which have been taken by the Authorized officer of Central Bank of
\Clo: 701 ‘.ftkrantTl:Fllwer TowerNo. 4R sjendra India, secured creditor, will be sold on 31.12.2024 under “As is where is", “As is what is” and “whatever there is" basis for recovery of dues to
| Place. Mew Delhi-110008 the Central Bank of India from below mention Borrower(s) and Guarantor(s). The Reserve Price and earnest money deposit (EMD) is displayed
Ernail id: lig violetmiki@gmail.com against the details of respective properties. For detailed terms and conditions of the sale, please refer to the link provided in:
B. | Last Data For Submission Of Claims | January 03, 2025 www.centralbankofindia.co.in or https://ebkray.in
Motice 5 hereby given that the Vielet Marketing and Gonsulling Private Limited has DESCRIPTION OF PROPERTIES TO BE AUCTIONED ON 31.12.2024 {15 DAY'S HIIITH.':E]
commencad valuntary guidation on December 04, 2024, ST Hemest | Rhiorsed | Narse of the Descri o Pri
_ 3 . . ; P ption of Property & Demand Notice Date & m&med __Reserve Price
The stakeholders of Vielel Marketing and Consulling Private Limited are hereby called Ameunt EMD
W upan to subrita proof of their claims, onor before January 03, 2025, o the liquidator at the M _Semen fucent.M oIy Oumar Nams ot dll -
ti Si 'Kl :b aidress mentioned againsttem 7. 1. | Indirapuram | Ms. Sandhya | MANOJ KUMAR | Residential Builder Flat No. SF 1 (MIG) Front Side 18.09.2021 (412,202 | ¥ 16,15,000/-
® The fingncial creditors shall submit their proof of claims by electronic means only: All ather Ghaziabad Sharma | §/g MR. DHARAM | \With Roof Rights, Plot Mo. MM-40, Rs.32.87 Lakh (Physical |F 1.81.500 /-
stakehotders may submit the proof of claims in person, by post or by electronic means Mobile: NARAYAN DLF Ankur Vihar Village, Loni Tehsil and * .'::'ThElF EhEIFQE_‘E Possession) e
Subrmission of false or misleading proofs of claim shall attract penalties 8800013517 & SAROJ | District Ghaziabad-201005, Area 65.03 SqMtr Applicable Uﬂﬂk:ﬂhﬂﬂﬁ-‘ < 20,000/-
doapak Rumar bayal Owner - Manoj Kumar SIS0
i Date: D ber 05, 2024 Liquidato : e :
financialexpress.com ﬁlm: mmu;:“ IBBI/PA-001/1P- Fﬁ#gmngz_zn;&eﬂ],‘:d 2. | Indirapuram | Ms. Sandhya | RAMESH KUMAR, | SFA-MIG, 2nd Floor Front Side with Roof Rights, Plot 01.07.2021 08.09.2021 | ¥ 15,12,000/-
S —— A e Ghaziabad i'hi;:;ﬂ BIMLA& | No. F 33, SLF Ved Vihar Hadbast Village Sadullabad Hé-l;r'{;ighuhh (Physical [ ¥ 1.51,200/-
obile: SILAKRAM | P i Tehsi istri ; + Other Charges i -
ZONAL OFFICE GURGAON, Plot No. 16, IRCON Tower, 4th Floor, Sector-32, Gurugram-122003 8800013617 D o e e and Disrct Ghazabac | oo ocatie dductonst| "> "3 20,0007
i erp Branch : 103 Kanwar Singh Colony Rohtak Road Jhajjar Haryana 124103 Badinr Rarnesh Kanat repayments
Possession Notice (For Immovable Property) [Under Rule-8(1) of Security Interest (Enforcement) Rules, 2002] 3. | Karol Bagh| Mr.Amol | RAJPALJAIN & | First Floor, Residential Flat on Left Side of Propert 29.10.2018 12062018 | T 30,60,000/-
Whereas, the undersigned being the Authorised Officer of the INDIAN BANK, under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security MNewDelhi | Pokhama | REKHAJAIN |Ng 1/6110 with Stilt Parking, Gali No.1 East Rohtash P;;a'zéhukh (Physical |~ 3,06,000/-
Interest Act 2002 and in exercise of powers confermed under seclion 1312} read with rule 8 & 9 of the Secursty Intarest (Enforcement) Rules, 2002 issued demand niofices on the Mobile: Nagar, Vill-Sikdarpur, Shahdara, Delhi-110032. Ap piinab?; dﬂ;;ggﬂsn 5 Possession| 7 50,000,-
date mentioned against accoun! and amount stated hereinafter calling upan them fo repay the amount within sixty days from the date of recaipt of said nolices. 9999917126 Area- 735 5q,Feet. Owner- Rekha Jain repayments :
The Bomower/GuarantorfMorigagor having failed to repay the amount, notice is hereby given to the Borower/Guaranfor/Morigagor and the public in general that the
undersigned has taken possession of the property described harein below in exercise of powers conferred on him under section 13(4} of the said Act read with rule 8 & 9 of tha 4,| Shyamlal | Ms, Radhika | pq /s CLOUD 2nd Floor, Residential Flat (Without Roof Rights) 28.01.2019 09.03.2021 (¥ 32,40,000/-
sald rules on the dates mentioned against account and amount below College, Dethil  Mittal NINE No. 16/399-E, Padam Singh Road, Rs.49.71 Lakh IPhysical '3 24 000,
The Bomower/Guarantor/Morigagor in particutar and the public in general is hereby cautioned nof to deal with the property and any dealings with the property will be subjeci to Mob: Bapa Nagar, Karol Bagh, + Other Charges | presaccinn) —
Applicabla + 50,000/
the charge of the Indian Bank for the amount along with fulure interest, cost, expenses and charges, 8800013543 New Dethi-110005. PRI ' *
We draw attention o the provisions of section 13(8) of the Securitization and Reconstruction of Financial Asssts & Enforcement of Security Interestict, 2002, and rules framed Area 909 SqFt, iﬁﬁ:ﬁg:fé
there under which deals with your rights of redempiion over the securities. Owner Mohd. Mahmood Ansari
: M. P, MIG Flal Mo.GF -2 (Without Roof Rights), 23.10.2018 19.02.2019 | ¥ 10,60,000/-
Sr. Name of the Account/Borrower & Bscdiptiuriof tha nmavabia Date of Demand Notice | Amt ofs (as mentioned 5. | Ushmanpur| Mr.M.P. | RAM DARASH 60,
property =1 : Rs.22.26 Lakh '
No. address Date of Possession| in the Notice ws 13(2) (L.T. Park) Singh RAM Plot No.B-12111, DLF Ankur Vihar, a (Physical 7 1,068,000, -
. ; - + Other Charges - =,
1| Branch- Jhajjar Rohtak Road J031 Al that Part and Parcel of the property consisting of: 19-09-2024 | Rs.-96,31,428/- duz and il Pl Vill-Sadullabad, Pargana Loni, Distt- Ghaziabad, U.P.| , %/ ZEREE | Possession) =y g
1. Mis Daniya Farmer Producer Company | Mortgaged assets:- Khewat No 586/491 Khatoni No 609 RectNo.23|  (13-12-2024 ?;tusgtggzdmgl as on Area-700 Sq.Feet Owner- Ramdarash Ram repayments
Limited (Borrower), 2. Mr. Sandeep Sio |KillaNo. 17/2(3-11).24(7-13), RectNo.58 Killa.No 20{8-0),21(8- 12024 along with —
Mr. Surender Kumar Slo Dharampal, | 4/2(2-13),5(8-0),6(8-0),71(5-7) RectNo.§3 KillaNo 1(8-0),9/2(1- expenses and charges Ghaziabad |  Tomar SHARMA  |of Four Storey Building, Ground Floor, Without Roof|  Rs.21.30 Lakh | (Physical [™=gg gnq /-
(Director and Guarantor), 4. Mrs Suman |B8),10(8-0),11{2-0)20{8-0),22(7-12) land measuring 104 Kanal 0 Marla from 20109/2024 Mobile: Rights, Vil- Indergarhi, Paragna Dasna, Near Block-C,|  * ©ther Charges | Possession)
Kumari Wio Surender Kumar (Director, | applicant share 149/2080 which comes to 7 Kanal 9 Marla vide 8300013545 Gavindpuram, Ghaziabad UP-201001 Applicable < 10,000/ -
Guarantor and Morigagor), 5. Mr. Devender | mutation no. 7154 situated in revenue estate of village birhore The ' ? : deductions/
Singh S/o Rohtash (Director and |Matenhail Distt Jhajjar vide fard jamabandhi for the year 2015-16.. The Area B0 5q.Mirs, Owner - Anita Sharma repayments
Guarantor}, 6. Mr. Kanwar Singh Slo Tara | possiession in aforesaid [and land in R.No 29 K. No 1772 & 24 land :
Chand (Director and Guarantor) measuring 7 Kanal 9 Marna vide lease deed no 284 dt 16-06-2020 at T :“rﬂ::;: M"T:::::'“ PUSHPENDER | Second Floor Flat, SF-4, Outof Four Storey 02.0:.2016 2610.2020 | ¥ 6,70,000/
VIll & PO Birohar, Tehsil Matanhail , District Jhajjar (Haryana) Pin- KUMAR | Building, PlotNo. B-5/1, DLF Ankur Vihar, Rs.14.09 Lakh+ | (Physical 15 e7 000,
124106 measuring 7 KANAL 9 MARLA, Bounded as under; North ; 40 Mabile; Near Shiv Vatika Temple Loni, Other Charges | Possession]
KarameiGieram Land of Sh. aal Sio. Sh, B, W : 16 i Ghaziabad, U.P.Area 37,16 Sq.Mir Appiicable deducions| M08
ﬂ:::mﬂm-:;;n Land 01 Sh. h1ahmi?15fn';h om Pa?ilcgéh. ey 27 (Owner-Pushpendra Kumar) eam
Karam Foad & Gram Panchyat Land 8,| Vasundhra | Mr. Valbhav | VISHAL KUMAR | Residential Flat, Ist Floor (Without Roof Rights), Part 02.09,2020 20122021 | ¥ 11,50,000/-
2 | Branch - Jhajjar Rohtak Road Jo34 All that Part and Parcel of the property consisting of:« 19-09-2024 | Rs.- 34,33,718/)- due and Ghaziabad |  Tomar SHARMA& | of Rudra Niwas on Khasra No.380, Indergarhi, Vill. | Rs.18.78 Lakh+ | (Physical "7 segaq
1. Suman Kumari Wie Surender Kumar | Mortgaged assets:- 03-12-2024 |outstanding as on Mohbile: PREMLATA - Qther Charges Possession) e,
{Borrower and Mortgagor) 1. Suman W/o Surender is owner of land comprised in Khewat No 15/09/2024  along with 8800013545 SHARMA ik F’aragr]a e i I L T S Annlicable daductions < 15,000/ -
i (O -VishalK Sh d PR
2. Mr. Surender Kumar S'o Dharampal | 4727392 Khatoni No 494 R.No.1T6 K.No. 23/2(0-16), R.No.202 K.No E'-;i;—”:ﬁﬂ’mg:;m m:";ii : "ml&r SI; a 'E:mar armaan rapayments
(Guarantor and Mortgagar) 32(0-16),8/4(0-16], Kitte 3, land measuring ZK.8M, applicant share is er=gs ' remiata Sharma
35 which comes to 1K.8M, and khewat no.473/392 khatooni no.495, from 2000872024
R.N.120 , K.N.2272(2-18),R.N. 127 KN 2{7.7), Kitte 2, land measuring A " «19-
10K.5M. applicant shara is 3/5, which comes to 6K.3M. situated in the [ l“n""" MTE' 31'12'2ﬂ2" “-E' 12'““ H“““ lll“ l:““ E“ mm I“T“ n“"sln" “i Iﬂ' "I“““s
ravenue estate of village Birohar Tehsil Matanhail District Jhajjar | Last Date & Time of Submission of EMD and Documents (Online) On or Before: 31.12.2024 Upto 3:30 PM. Bidder will register on website:
total land share comes to : THanal. 11Marla. https:/lebkray.in and upload KYC documents and after verification of KYC documents by the service provider, EMD to be deposited in Global
4. Surencier@Samunder 3o Dharampalls owner ofiand comprisedin EMD Wallet through NEFTIRTGS/Transfer (after generation of challan from https:/lebkray.in ).
Khewat no. 434/364, Khatoon| no. 453, R.N.23,K.N. 23/2{3-18),R.N. 45, ™ tion will I:reg ducted throuah th B{nk’ J S san vidar “htt p'H bk ?:1 L Honwill be held on “As is where is”. “As
K.N. 3(7-8), B{6-16),R.N. 93, KN 2416(0-2) 2117(0-2), 2118(0-2), 21/9(0-2) & auction will be conducted thraugh the Bank's approved service provide ps:/lebkray.in " E-auction w eld on “As is where is”,
 Z1140(0-2), 21/11(0-2), R.N. 104, KN 21{6-13), 2211 (4-3), R.N. 119, KN, is whatis"” and “whatever is there is” basis. {All other charges/dues to the property will be borne by the purchaser),
1(6-0) , 2(8-0) , Bi8-0),9(8-0),11/1(2-19),12(7-18),13(B-0), 18/1{2-0),11{8- For detailed terms and conditions please refer to the link provided in www.centralbankofindia.co.in Secured Creditor or Auction Platform
g:;";{ﬂﬁﬂ,‘ﬂfg;‘;iﬂ‘f};’ﬂu9}?;"5};??#1";{';*‘Eﬁ;‘:ﬁaﬁﬂ {https:/iebkray.in } Helpline No.+31 8291220220,
77N, 151140162316 R.N. 184, K NA(8-0),208-0)3(8-0) 101 - NOTICE FOR SUB STATUTORY 15 DAYS SALE NOTICE UNDER RULE 9(1) OF SARFAEST ACT 2002
0),R.N.185, K.N. 5(7-8), Kitte 47 land measuring 264K. 4M, situated in The borrowers/guarantors’ morigagors are hergby notified to pay the sum as mentioned above along with upte date interest and ancillary expenses before
the revenue estate of village Birohar Tehsil Matanhail District Jhajjar, the date of e-auction, failing which the property will be auctioned/sold and balance dues, if any, will be recovered with interest and cost.
total land share comes to 14K.13M DATE: 05.12.2024 Authorised Officer, CENTRAL BANK OF INDIA,
Date : 03-12-2024, Place : Jhajjar Authorised Officer, Indian Bank PLACE: DELHI R.0. Delhi (North), Chandni Chowk, Delhi

financialexp.epaprin New Delhi




